Written Answers

4495

ARSI CIRE G I LU B s 1)
FAITT FT TR 97 (=T TR/ F7
T HET TIAT | FTO 4% ¢ fF wfaes
(Stfrax) ogi | ST FAT AT STEAT IGHT
gamr ] afves (Aifaav) o3f #7 agdr
g JTEAY | T GISET T ag oY ol
grasar & o q i T3 oo FEear
S grgar fag 7 9% Iadr odrafq
&Y g1 ST

7[Tee PRIME MINISTER AND
MINISTER or EXTERNAL AFFAIRS
(SHR1 JAwAHARLAL NEHRU): (a) Yes.
A change in the method of work is
being tried out on an experimental
basis with a view to economy and to
improve efficiency.

(b) to (d). A statement is placed
on the Table of the House.

STATEMENT

Responsibility for quick and effici-
ent disposal is placed directly on an
officer of the rank of Attache or
Under Secretary in charge of a sec-
tion and noting and drafting by Assis-
tants is eliminated. The Assistants
are responsible only for the mainten-
ance of records and the completion
of papers. The scheme provides
that below the level of Secretary,
not more than two officers will
note on any particular file. Joint
Secretaries and Deputy Secretaries
will not normally deal with the same
matter and a Deputy Secretary will
submit papers direct to the Secretary.
Similarly, the Joint Secretary re-
ceives his papers direct from an
Under Secretary. This experimental
scheme has so far been introduced
in 5 Territorial Sections of the Minis-
try with effect from the middle
August 1958.

2. So far as efficiency and expe-
dition of business are concerned, the
evaluation of the results of the ex-
periment will require 2 minimum of
3 months. The preliminary results
are however encouraging. As regards
economy, the introduction of the 5
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sections has led to a saving in salaries
and allowances to the extent of Rs.
62,800 in a full year. There are also
of office
space, residentia] accommodation,
medical assistance etc, as there is a
reduction in the total number of
officials. The question of extending
the scheme to other sections in the-
Ministry will be considered after the:
present experiment proves a success.

3. The scheme does not involve any
retrenchment of existing personnel, as
the reduction of staff will be gradual
and will be covered by non-recruit-
ment or short recruitment. It is also
not expected to affect adversely the
promotion prospects of non-Gazetted
employees. Since there is a relative
increase in the number of senior posts
compared with the reduced number
of junior posts, it is likely that the
scheme will tend to expedite promo-
tion to higher ranks of all officers of
proved merit and ability.]
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T[D1sPLACED PERSONS FROM PAKISTAN
OccupriED AREAS OF KASHMIR

282. Surt NAWAB SINGH CHAU-
HAN: Will the Minister of REHABILI-
TATION AND MINORITY AFFAIRS Dbe
pleased to state:

(a) the number of displaced per-
sons, who have so far come to India
from Mirpur, Xotli, Rajori and
Muzaffarabad, the Pakistan occupied

areas of Kashmir, and how many of

them have been settled in Delhi;

(b) whether they have been given
. any interim relief and if so, what are
the details thereof;

(c) whether these persons have
been  provided with  residential
- accommodation in Delhi and if so,

how many houses have been allotted
to them; and

(d) whether they have made any
demand for exemption from rent and
if so, what decision Government have
taken in the matter?]
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+[Tye DEPUTY MINISTER oF
REHABILITATION (SHRI P. S. Nas-
KAR): (a) About 1,35000 displaced
persons from the Pakistan occupied
areas of Kashmir migrated to India
including Jammu and Kashmir State,
of whom about 5,325 persons had set-
tled in Delhi. Separate figures about
the number of these displaced persons
who have arrived from various parts
of Pakistan occupied areas of Kashmir
are not available.

(b) The same rehabilitation benefits:
which are admissible to displaced per-
sons from West Pakistan have also
been extended to the Kashmiri dis-
placed persons, except only in regard
to payment of compensation and loans
under the R.F.A. Act.

(¢) The Kashmiri displaced persons
are eligible for allotment of residential
accommodation in Delhi along with
other displaced persons from West
Pakistan. The information regarding
the number of houses allotted to them
in Delhi is not available separately.

(d) Representations were received
from Kashmiri displaced persons for-
remission of arrears of rent. It was
decided that such wholesale remissions
could not be allowed. Each case has
to be considered on its own merits. In
order, however, to obviate hardship in
genuine cases instructions have been
issued that in such cases eviction pro-
ceedings or coercive measures should
not be adopted.]
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